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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| AHMEDABAD BENCH
FOEORRXIXEXKXPIIX

241 1990

| with
M.A‘ No. 218 of 1990
DATE OF DECISION 9.7.1990 -

———————

[‘

._Mahendra Rao Naran Rao Thomre Petitioner

Advocste for the Petitioner(s)

- Mr. P.K. Han N
Versus
Union of Indfa & Ors. N Respondent
"Mr. N.S. Shevde Advocate for the Responacin(s)
CORAM |
“The Hon’ble Mr.  M.M. Singh| oo oo Administrative Member
|
The Hon’ble Mr.  N.R. Chandran oo ee Judicial Member

.
Whether Reporters of l!ocal papers may be allowed to see the Judgement? J/S
To be referred to the }kepor?er or not? Yy

‘ Fe

Whether their Lordshi&}s wish to see the fair copy of the Judgement? N2

Whether it needs to befcirculated to other Benches of the Tribunal? be
J“
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Mahendra Rao Naran Rao Thomre,

working as Engine Room Attendent

Gr.I under SEF(P) Baroda Yard.

Maharashtra Vyayam Shala,

B/h. Tara Baug, Wadi,

Vadodara |390 017. ee Applicant
(Advocate-Mr. P.K. Handa)

Ver*us
1
1. Union of India,
Through, Secretary,
Ministry of Railways,
Rail Bhavan,
New Delhi.

2. General Manager,

Western Railway,
Churchgate,
Bombay.

3. Divisional Railway Manager,
Divisional Office, W.Rly.,
Pratapnagar,

Vadodara.

4, Sr. Divisional Electrical

Engineer (Power),

Divisional Office, W.Rly.,

Pratapnagar,

Vadodara. e+ Respondents
(Advocate~Mr. N.S. Shevde)

0O.A. No. 241 of 1990
with
M.A. No. 218 of 1990

Date ¢ 9.7.1990.
Per : Hon'ble Mr. N.R. Chandran .. Judicial Member

The applicant in this application, challenges
deletion of his name for appearing for a trade test
for promgtion as Fitter Gr.II. His name was originally
found in the proceedings of Divisional Superintendent
(Electrical), Pratapnagar as No.2 on 5.10.1979 =

by an order dated 11-10-1979.
his name was deletedy/ Consequently, on 30.11.1979

in the sitect list the persons who were promoted and
who had ken trade test, the applicant's name was

. The applicant was also trade tested
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proWotion is ELM. The crder was passed on 5-3-1990
rejé%ting his request for promoticn on the ground

thatl the applicant did not put in two years ser-
vice| in Fitter Gradel. Originajly, prayer in the

applicationwas challenging the delegticn cf his
‘;‘
namegfrom the list of candidates whowere to appear

he Trade Test. Subseqguently, the applicant

fed the prayer chgllenging the order dated
5-3-1890 rejecting his request for further promo=-

ELM. The learned counsel for the applicant

n

tion
contends that the order dated 11-1C-1879 refusing
him t@ take the trade test would be illegal and
thereﬁore consequently, the impugned order dated
5-3-1980 would also be illegal. We are of the

view that the crux cf the matter 1is the deletiocn
cf the|name of the applicant from the list
dated §-10-1979 communicated in procedings

dated 11-10-1979. Therefore, the cause of acticn
in this case arcse in the year 1979 itself. The
aPplicant s&ates that he has been sending
represeptations in his matter to the higher
authorities. This will not save the limitation
and sinde the cause of acticn arose before three
years cfl the constituticn of the Tribunal, we
cannot eﬁtertain the application. The

order daFed 5.3-1990 deals with a separate

cause coflacticon regarding promction to ELM.
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The drder on the face cf it would be right because

the gpplicant, as a matter of fact, has not put in

two years of service as Fitter CGrade I. The

=g

applficant cannot tack on the prayer for quashing

the brder dated 5-3-=1990 to bring the earlier
relilef regarding the deleticn of his name to
appdar for the trade test within the pericd cf
limitation. Therefcre, we are cf the view that the
applicaticn is barred by limitation and is
diskiSSed. The application for amendment is also

dismissed.

MOt Mmoh L

(N4R. CHANDRAN) (M.M. SINGH)
JUBICIAL MEMBER ADMV. MEMEER

9-7-1290




